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of planning of services and for ineffi-
ciency. The proportionate weight of
cargo has been going down in this
country. There are the reasong why

the railway finances are in their pre-
sent state.

The Committee on Transport Policy
and Co-ordination had observed:

“The share of Indian Railways in
total goods traffic carried py rail
and road together has diminished
from about 89 per cent in 1950-51
to about 77 per cent in 1964-65.”

“In passenger transport, the share
of Indian Railways has declined
during the period from about 74 per
cent, to about 55 per cent.”

The total investment in Railways is
a fantastic figure. In 1950-51 it was
about Rs. 827 crores. Today, by
various 'means, the total capital invest-
ed is in the region of Rs. 3,000 crores.

In spite of those huge capital re-
sources and unlimited monopolistic
rights,’ the Government has miserably
failed to run the railways efficiently
and to offer cheap, comfortable travel

ang cheap and good and efficient
carriage of cargo.
4 P.M.

The railways have very seldom

shown a sense of good planning or
aptitude to draw up a good plan.
They are very haphazard in  their
manners. They call on ‘their easily
available finances and squander and
misuse them to the best advantage of
people who are not certainly the com-
mon people.

THE DEPUTY CHAIRMAN: Mr.
Kaimal, would you give way for the
Minister of External Affairs? You
can continue later.

SHRI ARVINDAKSHAN KAIMAL:
All right, Madam,

STATEMENT RE. INDIA-BURMA
BOUNDARY AGREEMENT

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI M. C. CHAGLA):
Madam, I have the honour to place on
the Table of the House a copy of the
Boundary Agreement between the
Govermmpent of India and the Govern-
ment of Burma which was signed in
Rangoon on 10th March, 1967 along
with 1ts attached maps. The Agree-
ment incorporates the description of
the #raditional boundary accoding tc
1ts existing alignment. It has further
been delineated on agreed-maps
which form an annexure to the Agree-
ment. The Agreement will be follow-
ed up by the constitution of a Joint
Boundary Commission charged with
the task of planning and cairying out
the demarcation of the boundary bet-
ween the two countries and the pre-
paration of detailed boundary maps
and the drafting of a boundary treaty.

The India-Burma boundary has al-
ways been a friendly boundary and
there has not been any dispute re-
garding any part of it. It was based
on natural features and defined in
provincial notificationg in the pre-
Independence period. It was, how-
ever, felt that in keeping with the
very cordial relations between India
and Burma. we should formalise ths
boundary as befitting two friendly
independent sovereign  States. The
matter was discussed when I visited
Rangoon in January this year and had
the honour of meeting General Ne
Win, Chairman of the Revolutionary
Council of Burma, and the Foreign
Minister of Burma, and it was agreed
that the matter ghould be processed
further.

Accordingly, an Indian Delegation
visited Rangoon on 17th February this
year and held discussions with a Bur-
mese Delegation, as a result of which
the present Agreement was signed in
Rangoon on 10th March, 19867. Both
Governments have ratified the Agree-
ment and the Instruments of Ratifica-
tion were exchanged in New Delhi on
the 30th May, 1967.
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The India-Burma boundary is about
1450 kilometres long from its southern
extremity till it reaches ifts northern
extremity which is khe trijunction of
the boundaries of India, Burma and
Lhina.

As I have waid earlier, there was
never any dispute be.ween India and
Burma at any point of the border.
Both the Governments had been pub-
lishing maps showing identical ahgn-
ment of the boundary. It was,
therefore, only a question of con-
firming this well-known,  tradi-
tional boundary. The negotiations
leading to the Agreement were marked
by close cooperation and triendly ex-
change of views. As the Preamble to
the Agreement says, both India and
Burma firmly believe that the formal
delimitation and demarcation of the
entire traditional boundary between
the two countries would further
strengthen their friendly relations. T
am sure that the Members of the
House would like to assoc ate them-
selveg with me in expressing our ap-
preciation of the cordiality and friend-
ly cooperation shown by the Govern-
ment of Burma. This Agreement
constitutes an important milestone in
the long history of friendly relations
between India and Burma.

The Agreement is only the first step.
The Joint Boundary Commission to
be appointed by the two Governments
will proceed %o have the boundary
demarcated on the ground. The Com-
mission will also prepare the draft of
a Boundary Treaty to be signed by
India and Burma. That will be the
final act in this process of friendship
to transform this traditional border
between the two friendly neighbouring
countries into a fully delineated and
demarcated boundary.

SHRI R. S. KHANDEKAR (Madhva
Pradesh): Madam, I do not know the
details of the terme gf the agreement.
bui sometimes before, as you are
aware, as the Government ic aware
—the border of Nagaland is with the
Burma border—there was an wnder-
standing that for 25 miles earh side,
towards the Burma side and towards

the Indian side, there would be free
movement of Nagas. This freedom
was misused and many of the Nagas
used to go to Burma and from
Burma to China, and then there was
lot of 1trouble on account of the
training and the activities that were
carried on because of this open
border. May I know whether this con-
sideration has been taken into
account while finalising the agree-
ment and whether any specific attempt
has been made to include this in the
agreement or not?

SHRI M. C. CHAGLA: Madam, that
is an entirely different question.
There are Nagas in Burma as there
are Nagas in India, and the question
about Nagas there visiting Nagas
here or the Nagas here going there

has nothing to do with the boundary
question.

SHRI R. S. KHANDEKAR: There
Is no proper boundary between
Nagaland and Burma and they are
freely allowed.

SHRI M. C. CHAGLA: We have
adhere to the traditional boundary
or the boundary settled by notifica-
tion. In the Burmese maps and the
Indian maps the boundary is the
same. The position still remains that
there are some Nagas on our side
and there are some Nagas on the
other side. We were not discussing
the question of our Nagas going
over to the other side or their Nagas
going over to thig side.

SHRI M. VERO (Nagaland): I may
tel] the Foreign Minister that slill
many of the Naga villages in Burma
wish to join India and therefore l
have asked him to consult the Gov-
ernment of Nagaland before the
agreement is made. I would like to
know whether he has consulted them.
If not, may I know the political
reasons?

SHRI M. C. CHAGLA:
that question was not Jdiscussed at
all. That is a separate gquestion
which at the suggestion of my hon.
friend I wil] certainly take up with
the Burmese Government. It has

As 1 said,
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nothing tp do with the delimiting or
delineation of the boundary line.

st falaw awt (wew wRw)
AN B WX A TATT FL AV
Rt wHT ¥ 9w Ag AT 41y,
T fr W g, fegam o
WA AR A F1 S A § g9 q
¥ faarg 1 armT T WA S | SEY
g9 9gd @ 91 AF § | A AT qg
FA  FH  JAAN FT w5 &L fF
zfemaa amET T WY oY WE I W
g gEmET BT ¢ oaw & wr o
T JI9 a8 TE & Al guwm &
Sl ¥ & S gATT §MT #1 oA
AT § IF 9 FT g R e
F1 faoy T AT &7 W AT 2, ar
afem Y fEaR T a3g AR FRIAR

e @S a1 e aan fear § ey

FHTS FET A1 AT T T T A
IUT I ATERY AT JFT A AW AF
T FIR AT FH-FAT FOAl
§ ar afegt 7 sgr @ &, 93 3w
afedi § sTFT FF ] AG FATA AL

-~

a1 g9 W FT FZ 3 g€ N A9 g,
al FI7 9% AFA § R TR T s
|ATE OGN, T g YFTC T RIS
QAT FTEFA AT A TALAT FTg 7

SHRI M. C. CHAGLA: As I sald,
Madam. we have taken the traditional
boundary, accepted boundary, which
has not been formalised. The at-
tempt was to formalise it. There was
no question about the Naga popula-
tion on this side of the boundary or
that. It very often happens that in a
country some people are on this side of
the boundary and some people are
on the other side. This happens all
over the world. It is perfectly true
that there are Nagas on this side of
India and there are Nagas on the
other side of Burma. But that question
was not considered, nor discussed.
These are dealing purely with the
guestion of traditional boundary. I
hope 1 have satisfied him.
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o fiem awt @ § W @
wrar oAy ag a9 5 aowm
& ofrell W TN WOAT & F7 #T
srerT g F agr w g fewmw
SIEG I
THE DEPUTY CHAIRMAN: The
Minister is saying that the traditional

boundary line is formalised now, That
is all,

st TAATEY  (IAT WR_W)
T oyw 18 & fF oag o Efswew
TAIEr g IART  FWAEST F AT
st =NTeAT AR 7«9y FAC AN, A1 K
T goT Wew § 5 SRW TR
FATST FA FT1 59T gt wfegar
far 2, wrEw &% @0 ! a0
Fad TF & FONG X TET@T &1 AN
& 2 feorer aTSwy AT 1 HrHaTE
@ FT aqer Aqrar sar § ek §
F& arar g o gfea § & s o
TH a8 ¥ AIAT SGT g 1 &Y AT
Fw 3w gufs S 2 femaw arg ot
&t g f ¥ e 4 ¥ fag
T A7HR FT (&L T97 ¢ ATAAT,
& s S g FEAT AR § 6 7
ATGTSr F TATH FT JFL AR AT
F qATA FT AT H TG B FAAT FT
Wre 1 Wl AE-AE g A 3§
R Fo0 F LA AR IF(R. .

THE DEPUTY CHAIRMAN_: Please
put your question.

sy TIRATCE ¢ A7 WA qET g
¥ f5 s Aufedt s @k ol
FTHTT FT T GIAATEH FA FT T&T
LY | FAT BIHATES FAT Hae Terad
FIAT A § AT FIE AT A AT
FT #E Q5T wfegae F9 91 5
forg awg & d%Ated @ AEr T 3
T 74T ¥ gg AT W ST, A9
T aqard ?
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SHRI M. C. CHAGLA: Sir, the
necessity was very great. It is per-
fectly true that there was no dispute
between Burmga and ourselves ag to

the Dboundary. Now, we had the
Burmese maps; we had the Indian
maps; we had the various notifica-

tions which were issued before inde-
pendence. In one or two cases, there
were no notificalions but the boundary
was traditional, that is. accepted by
hoth sides. Now, both sides sat down
and prepared a map which Is placed
on the Table of the House, which
boundary was delineated, formalised
and shown as the boundary between
[ndiag and Burma so that in future
there can be no dispute between the
two countries as to what the boundary
1s. Now, I do not understand why my
hon. friend says that this would
create difficulties in future. What is
the difficulty?

sy RA QAT AT, ¥
gF g A e A AR ¥
R ¥ g WA Agar § {6 e
7g T AT A IuET G aR w1 fF
AT F A § FIRAX & IR FY
HET UK ATE 22 TAR A AF IJHA
aTTAEr < Y g 2 A AW AT
agr A QET § Ug "Er IS T
o1 f&F qT gt 9 3w AT @ Ty
2 gop & 99 ¥ of O 3w
T 3, gerre ¥ amt ¥ @ @ E
T F1 ;T Ag; gewT ?
That was g great necessity.

THE DEPUTY CHAIRMAN: Please
put your question.

s vEmTEw o qr § A g
for zary Uo7 H, Aw 39 § 9 FHFT
2 A1 @1 IO W § OF A a%
T = et g arfs foe Gy
faum ot ¥ g3ed B S @
a7 FE o FLAT g ay A=r o
AT qeT AT SHFT GFL g AqAT
YA 2 wHAT AT | o FaA Al &
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T a3 ufedr g #1 AggE
& @Y Y fF wreag #r drr 1 o w©@
AT F T AL ¥ I a9 A€ 4t
g9 A& #1 fF w9 areesr amA
T ST @ v oag FY Jwar § oA
TG H AT AT | Fad qewTd AFAA
Fr mfas % fear 9 o ady & fF
ara #1 qfw Fr 8, qat w7 g, 99
Fel g, MMATFLT & | TEHIC T qGE
F T IFT OIAT A IH AFA AT
T aE § @A WM A9 [
ety o oow game &

IqaAmfy :  TEET gHT T@T & )

off TrEAean o aEar g 5
[T, T A 9% OF fgq q=7 fqare
AR TR @y far o A
g & 99 fgem =nfed aify gw s
ST X g% A6 3 fF g T
FEARS fFaT 3 #T 9 areed) arga
FHATES FT § a8 w7 F7 & AT WY
§ WA FY wreg A gefag 7 a©
RATALT FC T E |

SHRI M. C. CHAGLA: Madam, if
we had had our agreement with
China, we would not have had the
trouble that we have. We took the
opportunity—the relations belween
Indig and Burma are friendlv—'o
see that there should be no dispute at
any time in future; it is not that
there was any likelihood of it.

Now, two steps have been taken.
One is to formalise it by drawing it
on the map.

SHRI RAJNARAIN: On the map’
Not on the line?

SHRI M. C. CHAGLA: The second
step will be to delimit it on the
ground. The pillars will be put up
all along the boundary line. And a
delegation from here is going and
there will be a delegation from
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there. My hon. friend says that
proper caution was not taken. Experts
from here, from the Survey of India,
from the External Affairs Ministry
and from the Defence Ministry went
there, There were experts {rom
there. Days were spent to make sure
that the boundary was the proper
boundary between India and Burma.
The boundary is 1,450 km. long, and
we have seen to it that not one inch
of the Indian territory has been lost
or jeopardised in any way. The
boundary is exactly between India
and Burma which clearly describes
how much territory belongs to India
and how much territory belongs to
Burma. I do not understand this
question of my hon. friend.

(Some hon. Members stood up)

THE DEPUTY CHAIRMAN: I think

we have taken much time. Mr.
Kaimal will continue his speech.
This ig over.

SHRI S. S. MARISWAMY

(Madras): Please, Madam

THE DEPUTY CHAIRMAN: Wwe
cannot go on. I am satisfied with the
answer. Mr. Kaimal,

st sivewz arst (fare): a7 o%
U WA & AR qE W 3@ oA H
YU FIAT 4T ,

THE DEPUTY CHAIRMAN:
Please, Mr. Yajee. Mr. Kaimal, will
you kindly continue your speech?

s{Y WA@Y ¢ HqIAAEGT, L .

THE DEPUTY CHAIRMAN: 1 huve
called Mr. Kaimal. please.

st THATCE ELAGEE L)

To To & TTHT .

THE DEPUTY CHAIRMAN: We
cannot go on in this way. Yes, please
continue your speech. Mr. Kaimn=!
“You will get only ten minutes.

[ RAJYA SABHA ]
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THE BUDGET (RAILWAYS), 1967-
686—GENERAL DISCUSSION—contd.

SHRI ARAVINDAKSHAN KAj-
MAL: Madam Deputy Chairman as
a result of the stagnation in the
railway economy, the public sector
undertakings will suffer. Take, for
example, Bhilai which produces
mostly rails and sheets. If you do not
purchase the usual. expected quantity,
there will bz unemployment; the
capacity will remaimn idle. The samc
thing will be with the wagon-builders
all over the country. If you do not

buy wagons from them. .(Inter-
ruptions). They will have to
close down, resulting in unemploy-

ment and starvation for millions of
workers.

The Minister has expressed his
concern at the rise in prices of
materials, namely, steel and cement.
Who has decontrolleg steel and
cement? Your Congress Government.
You have done it under pressure from
the monopolists and capitalists. You
have dug your own grave, and you
are trying to tell others what has
happened, that the grave has been
dug. You have dug it yourself; Who
asked you to decontrol cement and
steel, giving them a chance to enhance
the prices without any reason? This
is a crime that you have committed.

How is this increase in freight and
fare rates going to react? This Gov-
ernment al] the time was telling us
—it was merely a lip-service; we all
know it—that they want to hold the
price-line.

(THE VICE-CHAIRMAN (SHRI
AKBAR All KHAN) IN THE
CHAIR).

It cannot be done by magic,
they cannot do it. By this in-
crease in fares and freight

rates, there will be a spiral of prices
rises at every stage. The common
man will almost be throttled and tak-
ing advantage of this price riss, the
capitalist, the producer, will make
enormous profits.



